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CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-DB

Date of Hearing: 5.1.2011

Excise Stay Appn. No.E/S/2940/2010 in
Excise Appeal No.E/3162/2010

National General Industries Ltd. _Appellant
Vs.
CCE, Ghaziabad ... Respondent

Present for the Appellant :Shri.R.Chibber, Advocate
Present for the Respondent:Shri.V. Chaudhry, DR

Coram: HON'BLE MR.D.N.PANDA, JUDICIAL MEMBER
HON’BLE MR, MATHEW JOHN, TECHNICAL MEMBER

Ay ORDERNO. > /20”’5“’ DATED: 5.1.2011

[}N“F 4 D‘dem Ao ?‘-?7£,D .’?;'S__Z{:
PER: D.N.PANDA

td. Counsel appearing on behalf of the appellant submits
freveess of

that the appellant was deprived o sztice to lead its evidence
for consideration. For that reason, the authority took aAwsA

decision only because the documents were not before him.

" . he shall succeed on merits, if the documents are

Jo o "
}\available,LHe brings out an incident appearing in pages 92-98

of the appeal folder to demonstrate that such similar matter

was considered by the authority by order dated 29.4.2010 and

the appeliant got relief.




Excise Stay Appn. @.E!S}ZQ@}ZOIO in
Excise Appeal No.Ef3162/2010

2. Ld. DR submits that certain issues are not clear . from

the order.

3. Having heard both sides, we are of the opinion that the
Id. Appellate Authority shall do well to decide the issue getting
evidence from the appeliant by 8'" Feb., 2011 and/shall make

application to the appellate authority to fix the date of hearing.

4. When the aforesaid propesition come out we dispense
with the requirement of pre-deposit and we remand the matter
to the Id. Appellate Authority, who may be able toié:lidefby the
order dated 30.8.2010 available on his record. By this, we do

not restrict his power to examine the material that shall come

before him to adjudicate the matter properly;a/rML/

[Dictated & Proncunced in the open Court).

(D.N.PANDA)
JUDICIAL MEMBER

(MATHEW JOHN)
TECHNICAL MEMBER

Anita




